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In process of enacting

religious conversion
law: Rajasthan to SC

EXPRESSNEWSSERVICE
NEW DELHI, JUNE 18

THE RAJASTHAN government
has told the Supreme Courtthat
it is in the process of enacting a
law on religious conversions.
Responding to an apex court
notice on a plea which urged
the court to “direct Centre and
states to take stringent steps to
control fraudulent religious
conversion and religious con-
version by intimidation, threat-
ening, deceivingly luring
through gifts and monetary
benefits”, the state said in an af-
fidavitthat it“does not have any
specific legislation with respect
to conversion from one religion

to another”.

It said that the state govern-
ment, however, “is strictlyadher-
ing to the guidelines issued by
“SC and RajasthanHigh Court as
“laiddownindifferentcasesand
the Centre”.

The state said it “is in the
processof bringing its own legis-
lation and till such time it will
strictly abide by the law on the
subject, guidelines or directions
passed by” the SC.

The petitionwas filed by ad-
vocate Ashwini Upadhyay seek-
ing direction to the CBI, NIA,
NHRC or NCPCR “to investigate
the root-cause of the death of
17-year-old Lavanya, who died
by suicide in Thanjavur, Tamil
Nadu" in January 2022,
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Sudarshan Agarwal Birthday STRTES 3R fufepu & Qﬁ TsaUTd '\ﬂﬂ'&ﬁ
3T & SIS UR ST SPT Siig uiR<ad

https://samacharnama.com/todays-significance/sudarshan-agarwal-birthday-birthday-of-
former-governor-of/cid14763418.htm

&R SUATd (3HUSH: Sudarshan Agarwal - 19 S, 1931 5., T UoTe; G- 3 TS,
2019, 75 feeet) STRRAS R Rifderd & 7d IqUTA @ g6 ©....
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Thoothukudi Sterlite firing | CBl says it has completed further
investigation and submitted a report at Madurai court

https://www.thehindu.com/news/national/tamil-nadu/thoothukudi-sterlite-firing-cbi-says-
it-has-completed-further-investigation-and-submitted-a-report-at-madurai-
court/article68303309.ece

The investigating agency was asked to submit its report to the Madras High Court as
well; the Court also ordered issuance of notices to all the revenue and police officials
who had been arrayed as respondents in a writ petition filed over the 2018 police firing
that killed 13 persons

The Central Bureau of Investigation (CBIl) on Tuesday, June 18, 2024, informed the
Madras High Court that it had conducted a further investigation intothe 2018
Thoothukudi police firing, in which 13 anti Sterlite protesters were shot dead, and filed
an additional report before the Chief Judicial Magistrate (CJM) in Madurai.

Appearing before a Division Bench of Justices S.S. Sundar and N. Senthilkumar, CBI
special public prosecutor K. Srinivasan said, the CJM had, on December 6,
2023 refused to accept a chargesheet filed by the investigating agency following an
objection petition filed by CPI(M) former Thoothukudi district secretary K.S. Arjunan.

The objection raised then was that the CBI had filed the chargesheet only against R.
Thirumalai, who was serving as an Inspector of Police in 2018, but subsequently
promoted to the post of Deputy Superintendent of Police (DSP), though several revenue
as well as police department officials were involved in the firing.

After considering their objections, the CJM directed the CBI to conduct further
investigations with regard to a series of aspects which included the need to examine
carefully, the video clippings related to the entire firing incident and the need to record
the statements of the officials of t-he Sterlite copper smelting plant.

The CJM had also impressed upon the the CBI the need to examine DSP Anil Kumar
and Additional Superintendent of Police A. Selvanagarathinam and also scrutinise the
documents prepared by the Thoothukudi district legal services authority with respect to
the firing. The CBI was granted six months time to complete this further investigation.

‘Within that time, the further investigation was completed and an additional report was
filed before the CJM. The court is yet to take cognisance of the additional report,” Mr.
Srinivasan said during the hearing of a writ petition filed by human rights activist Henri
Tiphagne of People’s Watch in connection with the firing. The writ petition was filed
against the closure of a complaint lodged by Mr. Tiphagne, regarding the firing, with the
National Human Rights Commission.

Since the CBI reported that it had filed an additional report before the CJM, the Bench
led by Justice Sundar directed the agency to submit a copy of the report before it too, by
July 1.
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The Bench also ordered issuance of notices to all the revenue as well as police officials
who had been arrayed as respondents to the writ petition and decided to hear all of
them as well as the State government at length during the next date of hearing.

The judges asked Additional Advocate General J. Ravindran to ensure that the notices
were served on all the officials irrespective of their current place of work. They refused
to accept his contention that the writ petitioner was trying to enlarge the scope of the
writ petition by impleading those officials.
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Manusmriti and NHRC’s statuslt’s the NHRC Chairperson’s
responsibility to ensure that it maintains ‘A’ status at UN-level. Failure
to do so hurts India’s national interests

https://www.deccanherald.com/opinion/manusmriti-and-nhrc-s-status-3071718

The National Human Rights Commission (NHRC) of India was constituted under
the Protection of Human Rights Act, 1993 (PHRA), “for better protection of human
rights, and for matters connected therewith or incidental thereto”.

The National Human Rights Commission (NHRC) of India was constituted under the
Protection of Human Rights Act, 1993 (PHRA), “for better protection of human rights,
and for matters connected therewith or incidental thereto”. Section 2(d) of the PHRA
defines human rights as “the rights relating to life, liberty, equality and dignity of the
individual guaranteed by the Constitution or embodied in the International Covenants
and enforceable by courts in India”, and Section 12 of the law defines the functions of
the NHRC. The NHRC received ‘A’ status of accreditation from the UN-affiliated Global
Alliance of National Human Rights Institutions (GANHRI) for the first time in 1999.
GANHRI's Sub-committee for Accreditation (SCA) operates a rigorous peer-reviewed
accreditation process with inputs from the Office of the UN High Commissioner for
Human Rights (OHCHR), NHRIs and other human rights stakeholders.

‘A’ status is accorded to NHRIs that are found fully compliant with the UNGA-proclaimed
Universal Declaration of Human Rights (UDHR) of 1948, centred upon “recognition of
the inherent dignity and the equal and inalienable rights of all members of the human
family [as] the foundation of freedom, justice and peace in the world”, and the criteria of
the internationally recognised and accepted 1993 ‘Paris Principles’.

The NHRC maintained its ‘A’ status in the 2006 and 2011 reviews. It indicated the
central government’s positive approach to the human rights of India’s people, and was a
statement of NHRC'’s institutional effectiveness in carrying out its mandated function. In
the 2016 review, the GANHRI-SCA deferred India’s status citing issues with political
appointments, and lack of gender balance and pluralism in NHRC staff, but eventually
gave it ‘A’ status in 2017 following changes. The NHRC’s ‘A’ status gives India the right
to participate fully in the activities of the UN,enables India’s voting rights in certain UN
bodies, allows NHRC to represent India in the UN Human Rights Council (UNHRC) or
the UN General Assembly (UNGA), and permits the NHRC Chairperson to attend
meetings of the UNHRC or UNGA. The lack of ‘A’ status means the NHRC cannot
represent India in the UNHRC nor vote or hold governance positions in it.

GANHRI Report

GANHRI’'s Report and Recommendations of the SCA sessions in February and March
2023 concerns 13 countries, including India. The NHRC’s ‘A’ status was deferred, with
the SCA citing several reasons, some of which are lack of transparency in appointing
members to the NHRC, the appointment of police officers to oversee human rights
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investigations, and the lack of gender and minority representation on the member
panel.The SCA recommended that NHRC address all violations of human rights and
ensure follow-up so that people’s human rights are effectively protected. It also wanted
the NHRC to make its position on human rights issues made publicly available to
strengthen its cr- edibility and accessibility for all people in India. That the NHRC failed
to obtain ‘A’ category accreditation in the review held a year later, in May this year, is
cause for serious concern.

Possible unstated reasons

Justice Arun Kumar Mishra, while still in service as a Supreme Court judge, had spoken
at the International Judicial Conference in February 2020, calling Prime Minister
Narendra Modi an “internationally acclaimed visionary” and a “versatile genius”. Justice
Mishra was appointed NHRC Chairperson in June 2021 soon after he retired. In the
2023 GANHRI accreditation review, his words at the International Judicial Conference
may have reflected on NHRC’s autonomy from the government and its independence in
investigation of human rights violations.

Manusmriti in NHRC brochure

The NHRC’s Azadi ka Amrit Mahotsav “Human Rights for All” brochure of September
2023 states: “Ancient Indian literature, including texts like the Vedas, Upanishads, and
various Dharma Shastras (texts on ethics and duties), contains references and
teachings that resonate with the principles of human rights”, and “The Manusmriti, while
reflecting the social norms of its time, also outlines principles of justice, including
punishment proportionate to the crime”. Manusmriti concerns Hindu dharma and social
customs that are valued by Brahmins and upper castes even in the present times.
However, Manusmriti als o:classifies people according to their varna, in the four castes
of Brahmin, Kshatriya, Vaishya, and Shudra, with graded superiority by birth, prescribes
severe punishment for a Shudra even hearing recitation of the Vedas, and also
considers murder committed by a Brahmin a less severe crime than murder of a
Brahmin, denies Shudras and women education, and holds women to be subordinate to
men, and separates castes in terms of occupations they may engage in.

These are at odds with Article 15(1), Article 14, Article 14(2) & 14(4), and Article
19(1)(g), respectively, and generally with the values of justice, liberty and equality
enshrined in the Constitution of India. Manusmriti does not contribute to the principles of
justice and modern concepts of human rights, since PHRA Section 2(d) defines human
rights as “the rights relating to life, liberty, equality and dignity of the individual
guaranteed by the Constitution or embodied in the International Covenants and
enforceable by courts in India”. A NHRC document quoting the Manusmriti concerning
“principles of justice, including punishment proportionate to the crime” raises suspicion
that the NHRC has become captive to religious leanings. It is a matter that would not
have escaped GANHRI’s review of the NHRC.
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The way forward

It ill-behoves a nation of India’s standing to deny NHRC’s failings or shortcomings. It is
better that the NHRC takes note of OHCHR’s observations, and takes positive steps on
the GANHRI-SCA recommendations, to improve it s function as mandated in the PHRA.
The responsibility to make the NHRC a strong and independent human rights body, and
to restore India’s ‘A’ status accreditation, rests with the NHRC Chairperson. India’s long-
standing claim to UN Security Council (UNSC) permanent membership is likely to lose
credibility in the absence of ‘A’ status for its NHRC. NHRC officials toeing the
government’s line out of fear or bhakti for powerful persons cannot be in the national
interest. Our constitutional Republic and the nation are always greater than any one
person or even a government.
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CID set to investigate custodial death of gold smuggling accused

https://timesofindia.indiatimes.com/city/nagpur/cid-to-investigate-custodial-death-of-
gold-smuggling-accused/articleshow/111097507.cms

Nagpur: The state criminal investigation department (CID) is set to probe the accidental
death case of Deepak Desai, who jumped to death from the chamber of the deputy
director of Directorate of Revenue Intelligence (DRI) on the sixth floor of CGO Complex
on Saturday. The agency is learnt to be gearing up to treat the suicide as ‘custodial
death’ case, said a source.

As per Supreme Court guidelines, and the Standard Operating Procedure (SOP) laid
down by National Human Rights Commission (NHRC), the state CID is the nodal
agency to probe custodial death cases. “The probe would be conducted as per the laid
down norms of NHRC,” said a source from State CID.

On Sunday, an official of the State CID is learnt to have already visited the CGO
Complex to inspect the spot where the victim had jumped to his death. “After a written
communication from the State CID headquarters, the investigation will be formally
started by our Nagpur team,” said a state CID source, adding a detailed note has been
sent to the State CID top brass regarding the suicide of the DRI accused.

Gittikhadan police, which had registered a case of accidental death, have already
collected the CCTV footage and recorded statements of the concerned DRI officials and
other eye-witnesses in the cases.

Desai and his accomplice, Sunil Ghodke, were arrested from the Mumbai-bound
Duronto Express on Saturday morning while attempting to smuggle gold from Kolkata.
The gold consignment was supposed to be delivered to Zaveri Bazaar in Mumbai. The
two were trapped after a tip-off by DRI sleuths after the train reached Nagpur railway
station.

The DRI had seized 483gm gold soaked in eight bedsheets worth around Rs35 lakh
from Desai, a native of Sangli, while around 3kg gold was recovered from his
accomplice Ghodke.

While the two were being interrogated, Desai had rushed to the window and jumped
down from the sixth floor as there was no protective grill. He was rushed to Mayo
hospital, where doctors declared him dead. The Gittikhadan police had registered the
case as accidental death.

We also published the following articles recently

Gold smuggling accused jumps to death from Nagpur DRI office27-year-old Deepak
Desai jumps to death from DRI office in Nagpur during gold smuggling
investigation.111066900
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CID asks Karnataka ex-CM BSY to face probe team in Pocso caseFormer Karnataka
CM BS Yediyurappa summoned by CID for questioning in a POCSO case related to
sexual harassment allegations.110949368

Pocso case: BS Yediyurappa appears before CID for inquiryFormer Karnataka CM
Yediyurappa faces CID inquiry in Bengaluru related to a Pocso case. Allegations
include misbehavior with a woman's daughter, leading to a sexual assault
complaint.111048620
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Woman arrested with 1kg MDMA

https://timesofindia.indiatimes.com/city/kochi/woman-arrested-with-1kg-
mdma/articleshow/111097654.cms

Kochi: In a major drug bust, a 26-year-old woman was arrested with over 1 kg MDMA
worth at least Rs 50 lakh by Ernakulam rural police.

Sarmeen Akhtar from Muneshwara Nagar, Bengaluru, was apprehended at Aluva
railway station by district anti-narcotic special action task force and Aluva police.

The seizure was based on a tip-off received by district police chief Vaibhav Saxena as
part of Operation Clean.

The drugs smuggled from Delhi were hidden inside a heater.

Police said the woman used to bring MDMA from Delhi, hand it over here, and return by
train the next day.

Gold worth over 84 lakh seized:

Customs sleuths at Cochin International Airport Limited (Cial) seized gold worth over Rs
84 lakh from a passenger who landed here on Tuesday.

According to sources, the gold was concealed within bluetooth speakers. The
contraband was confiscated from Naushad, a native of Malappuram, who arrived from
Riyadh via Bahrain.

Suspicion arose when his baggage was scanned, sources said. Upon dismantling the
bluetooth speakers, customs officials discovered 1350 grams of gold concealed as two
cylindrical shaped pieces. It was concealed inside each core of the speaker. TNN

We also published the following articles recently

NHRC seeks report from Puri district administration over death of kid at police
stationNHRC seeks action report from Puri district collector and SP on toddler's
snakebite death at Astaranga police station.110999704

Philips launches new Bluetooth speakers, price starts at Rs 4,490TPV Technology
introduces Philips TAS2218 and TAS2228 Bluetooth speakers in India, blending retro
design with modern features for audio enthusiasts seeking style and
functionality.111084690

Gold smuggling accused jumps to death from Nagpur DRI office27-year-old man
Deepak Desai jumps to death during gold smuggling investigation in Nagpur. CID
officials visit DRI office. Desai and Sunil Ghodke detained with gold worth Rs 2.25 crore.
Desai jumps off DRI office, taken to Mayo Hospital, declared dead. Family alleges foul
play, case registered by Gittikhadan police, investigation likely transferred to state CID
or city police.111066900
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Transgender person accuses cop of assault

https://timesofindia.indiatimes.com/city/vadodara/transgender-person-accuses-cop-of-
assault/articleshow/111098414.cms

Vadodara: A police sub-inspector (PSI) of the Atladara police station invited controversy
after allegedly slapping a transgender person who is also working for an NGO in the
city. A complaint against the cop was submitted at the police station.

The activists from Lakshya Trust had gone to the police station after a member of the
community called them there following a dispute with the builder from whom the
member had purchased a house. Three persons from the NGO rushed to the police
station on one two-wheeler.

The complaint against PSI B G Bharwad states that when the trio reached the police
station, they were told that a challan would be issued to them as three persons were
commuting on a scooter. The complaint also alleges that the PSI called the member of
the transgender community ‘fake’ and used insulting words.

The PSI was also accused of slapping one of the members of the community and
manhandling them.

Atladara police inspector M K Gurjar said, “The PSI had called the applicant and the
builder to sort out the matter. However the applicant got aggressive and started arguing
with the builder. The applicant then called others who came to the police station and
started using foul language against the builder in the presence of the cops.”

Gurjar said that the PSI told the group not to behave like this and asked them to leave
his cabin. “It's a civil matter but we were just trying to help,” said Gurjar.

We also published the following articles recently

Pakistan: 3 minority Ahmadiyya community members detained to prevent them from
performing religious ritesThree leading members of the Ahmadiyya community in
Chakwal have been detained by the district administration to prevent them from
performing religious rites on Eid-ul Azha.110988472

NHRC seeks report from Puri district administration over death of kid at police
stationNHRC seeks action report from Puri district collector and SP regarding toddler's
snakebite death at Astaranga police station.110999704

Digangana Suryavanshi sends defamation notice to Manish Harishankar and files police
complaint against himDigangana's lawyer, Rajendra Mishra, refuted the allegations,
citing a valid MOU and legal actions under IPC sections against Manish
Harishankar.111035687
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CISF jawan dies by suicide after killing wife

https://timesofindia.indiatimes.com/city/ranchi/cisf-jawan-dies-by-suicide-after-killing-
wife/articleshow/111096876.cms

Bokaro: Body of CISF jawan Sandeep Mandal (42) was found hanging from a tree in
Sector 11 under the jurisdiction of Harla police station in Bokaro on Tuesday. Initial
probe indicated that Sandeep had strangled his wife, Vinita Devi (32), before committing
suicide. On Monday evening, Sandeep and Vinita had an argument during which
Sandeep assaulted her. Preliminary findings suggest that the incident resulted due to a
domestic dispute.

Police seize poppy bulbs

Ranchi: Police on Monday night have seized a truck loaded with 2,885 kilograms of
poppy bulbs, in an operation conducted near Sarwal Chowk under Namkum police
station area of Ranchi district. Ranchi SSP Chandan Kumar Sinha said the truck driver
and other persons engaged in loading the truck escaped.

Police sports meet begins

Ranchi: 1,145 police personnel of battalions from Jharkhand Armed Police, Indian
Reserve Battalions and Special Indian Reserve Battalion are taking part in JAP regional
sport competition, which started at Tatisilwayi on Tuesday.

G7 Summit police housing ship seized due to poor conditionsThe Mykonos Magic ship,
renamed Goddess of the Night, meant for accommodating police officers during the G7
summit, was seized due to poor conditions. The Italian government spent 6 million
euros on renting the vessel.110944535

NHRC seeks report from Puri district administration over death of kid at police station
NHRC seeks action-taken report from Puri district authorities on toddler's death at
Astaranga police station due to snakebite. Activist Radhakanta Tripathy files petition
highlighting safety concerns at police stations in Odisha.110999704

Kherwadi Police crack down on highway racing: 52 arrested, 34 bikes seizedKherwadi
police arrested 52 individuals and seized 34 two-wheelers for racing and rash driving on
the Western Express Highway. The offenders were booked under relevant sections of
the law.111065131
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Sniffer Labrador Tara retires from police dept

https://timesofindia.indiatimes.com/city/hyderabad/sniffer-labrador-tara-retires-from-
police-dept/articleshow/111097175.cms

Hyderabad: Tara, a 11-year-old Labrador, who served at the police department in
Adilabad district, retired from service. A part of the bomb detection squad, the Tara
received a grand farewell on Tuesday.

SP Gaush Alam and other senior police officials felicitated the labrador during a
ceremony at the district police headquarters. As part of sniffer category dog, Tara was
responsible for giving route clearance for VVIP movement and also sanitising areas
during important events in which VVIPs participate.

An expert in bomb detection, Tara would start her day accompanied by her handler
Lingala Somanna. After inspecting areas around the residences of VIPs, public
representatives in district headquarters, Tara would head to Gandhi Park in town, where
a large number of people come for morning walk, for inspection.

Checking Gandhi Park, the railway station, bus station and all important junctions, was
part of her daily routine. “She was also a part of the team that inspected routes ahead
Prime Minister Modi’'s recent visit to the district as well as that of many other politicos
ahead of the the Lok Sabha election,” said Pasupula Ramesh, in-charge, dog squad of
Adilabad.

After retirement, Tara will be placed in the district headquarters, where she will not be
assigned any duties.

We also published the following articles recently

Even after four decades as actor, | still learn a lot: Tara AnuradhaTara Anuradha
discusses her equation with young actors and her work in parallel cinemas over her
four-decade career.110939789

NHRC seeks report from Puri district administration over death of kid at police station
NHRC seeks action report from Puri district authorities and police station after toddler
dies of snakebite at Astaranga police station.110999704

4 Maoists killed in encounter with police in Jharkhand's West Singhbhum districtFour
Maoists, including a woman, were killed in an encounter with police in Jharkhand's West
Singhbhum district. The operation took place in the Tonto and Goilkera area targeting
Maoist activities.111048933
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1891 etmayT § ga Mith i A ufduer, S @1 g1 PR SR BIF-
DI O firett zifeaai

https://rightnewsindia.com/rahul-gandhi-will-be-the-leader-of-opposition-in-the-18th-lok-
sabha/

Leader of Opposition Rights and Powers: < H d IR A AR §°1 & 916 3d Wi
SHIGAR FT TG99 BHT T8 5. 24 I Y TE DT A=Y T T e, 39 fO=iw 9 24
3R 25 T DI T ARG BT AUY TG0 ARG 81 THdl §, ST 26 A DI AT HT TR BT
14 g1 9l &.

WWQ@WW&T (Leader of Opposition) Wﬁlﬁmmm ERSICIR 99 I
ST aTcl B o T Adl Ufcués o1 Ug ST, §aT ¢ fob 19 Iiel aTe a1 ufaue (Tesnd)
U & e 39 aR Sfi=ie ST g,

g Mieh 99 TP d & Aar ufaues

HIU UIeT A 39 IR 19 H 99 el R Sfid &0l Bi g 3R gkl Ty §&1 UTe] 5. 39 Ay gl
T ST Iie & AT & d1g SO o1 W3 100 UgH TS § 3R Ul & U1 59 SR T
ufauer (Leader of Opposition) T Ug TUEITT. mwmﬁﬂﬁﬁm?ﬁﬁwm&fm
& foTT Ues TTa Uil fohat § SiR SARRIEE 38 WeR dR ad & ol al 3Tel ¥dT Wfdue g,

10 TSl Y AT HT H T 751 & a1 ufargar

BT § Fa1 ufauef (Leader of Opposition) &I Ug U & fore fooait uref & U 10 ufad
T 55 T AT, AT AT 2014 3R 2019 F AHGHT FATG | b4l Ul St Tem el
forcit &Y. 59 9918 I a1 ufdue &1 U 10 IIdl dob el X871 1. 2014 & ABGHT I H B
J 44 T R ST ool D1 2R 3R AfcABIOH W S YT &d & T 3, A I Al
ufdues 1 &oTl el UT. 981, 2019 & FAG A 52 Hie St aTa BN & TS &d & =T AR
IO e g Y 9, Ao 35 ot AT ufcuer &1 gt 1ot o A,

Ffe o ft F R a2 g=f

a1 ufauel B s AAGR e § SR T8 UG ST Gl Sial 5. AT Ufauel &1 goll Ue
Ffere wll  SRIR BT R, T & A1 I e F sSRIR & AT ufdued o) dRoig forerd! @,
Hfee 15 & R & a1 vfauer B A, o7 o SR gl firerdt €. Raid & SrguR, Aar
Ufaue ol 8 e 3.30 IR ¥UY, Uh BIR &l bR T, S Hall & ddd &1 IR, R
3R STER o STal JR& JrauTy firerdt €. 39 SrardT a1 ufaues &l diid 14 T o fired
2, ForaeT 1 T TR IoKdl ©.
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3R YT H B3 TS AT-3(NT d1d §id I8 81, AfhT 39 SR T Ufdue WS 81 o ol
B SThT Y] ST B Al UiTU&l Pl gAY B BT AN &d 8. A1 Ufdues & U
fae Afew 3T g & ot +ft 828U &7 1 3SR BiaT 8, STafd STeh! Tk T el Y
IJHhd &,

AT ufauer ) farerd € sar-on ifeaai?

T | fafia Fefil & dear & THY AeaHT Iiared Ad1 ufduel &1 I ddT 5. 395 1Y &l
e & iR Ufauer & SATe 3R st A8 H DIF-® I doT, 39 IR H off Jar ufquer 4
<t STl &, el Uicrual 1 gH1a Sger, PRI ATATRISTR STIRT, Shetd a1 S, ddred
3R et & Tl & Agfad @3 arell HH | A fHar Sdr 8. SR W Adl
gfauel P g AIHIHT B b kAl Ff BT 3egef S odT 8 3R 39 Iffd & gy dfied
d% &I Idd B BT ISR g1 8.
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TS 3T : Thae BIEfEW W &1 fajiy, fowe ¢a aia--awdr ger e,
:Iﬁ?ﬁ JUR a"?f' - BJP fact finding team in Kolkata

https://www.etvbharat.com/hi/!bharat/bjp-fact-finding-team-visits-kolkata-workers-
protest-against-team-biplab-warns-mamata-hin24061805036

BIP fact finding team visits Kolkata : STl g-Id & dldE_s:%ﬂTﬁ HToTqT T e 3R SrRiddr
guTfad gU & fUf &t S & e HIean &1 thae BIefen dW &a & §. 981 31 &l
FHrfmdrsl & faRiY &1 A1 BT TSI da), A9 § wie By & yd died fowe <9 A
AT STl &1 IdTa 41 8.

AT SOt & Foig ufaffiHed @ HdaR &1 SHS Bk diegHT &3 § urdf
Frdmdrelt iR TP & faRAY BT IHAT HIAT TSI, I BIBA B AHT 100 HISTUT
SIS dS-gHdS! A N o, S gAd & a1e 3! 691 & SR et 1 JeR .

qUTTIT HISTUT-FTddd] THdS] B SIS BTk | HISTUT & TSI foral & aTe! eratad #
ST T 7. 98T ufafftl &) srqee fRufa 1 ImHeT AT Ul 39 R ufafftred &
Tl A Uiy Sa | S eridwarell R THSS! IR gU g9 o fore JeaeEt T s el
&I THER dexAl. I8! a b BYRT & gd JerdH! fowe ¢F = f 3% 3l g &1 Il

[SISIRI

TeAT Afed ¥ HISUT ¥ive [We ¢d, YISl & AoaHT 6 §o1 a1d 3R Hiddl UieigR
AR ag STIHS gk AihaHT &7 & Sfdifd SHddl Al § SHHS gk HIedl

e fora & uref srataa & uHifad Hiear e aret-gwde! & firdm o,

0 1Y TSR HTSTaT Al Al &1 sregef SftEn ufa off of. gfaffiriea 99 smdar &
3Tl SATH H UET dl STIHS BTaR ABHTHT &F & THTAd 3R TER HToTdT B 31-
@ A ISP BB B AHHR AR TaRH P& R fear. NifSal 3R SR SHRidbdiedi-
Jad®! F grar fova fh 919 9 8 & HRUT 30H R BISHR Ia Y al IS fTelm sreqed
S TRER 3R HSd 3reaef A 3! I el B,

P fAmRId hata iRt & THRTe fosar a1 5. T ¥ ufafAfisa o wnfie Tafattad
dodt Tie fowd ga = M Adhdme gHIfdal SR SeRi &I o1d gt Jarsit 3 difsa Hem
FHRiGAre g IdE! ol g3 a8 Bt Hag BT YA faa.

QT TT7a QT g1 T, A 1 T Mol : Ui S § 19 916 g &t fufd &1 oifg & forg
YISTTT & Thae WISTeT ST 3 HIddTdl BT GRT fhdl. Jd dard HaT =R 9¥TE o &g,
UTSTOT Tl SR & HIRUITTId H gl 3T UT IR . 8 I8! fakIe Ue=- HR IR €. U ol JHdl
ol 1Tl & fob TR 7Tia WTelt g1 T 6.
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T HHT S0l & 9d1a-1 41 . [Iwd ¢F 7 & &gl s '31T (FHdT §oi) JeR S, I 89
3{TAHT YR 1. ST HRIFCT & 34 T A9 AT DI JAT B (a1, $Hb forg & !
Y=dIE ol §. dfds fhr 310 o fosane S SN foedT, 98 HRgfARe] = =g} fahdn. 31a- STt
&1 gt ol WR1e A= fean.

ST G faumaes SR HIoTaT Afge Hia sieaer STATHET ord = Fel, '2021 H fqumaT
TGl o TG o9 5T g < HHaT St A g foba, AHATRIBR TR TgT 37T 3R
IaeT qrEan st o 9 Y81 §. F 10,000 THT 3H SR fIgR YT &1 Aoy gu. I8 &
2024 B f5R T 81 €1 8. T8 T ST 3R 3! gfery J H18 IHHIE el 8. §H 31 uref &
SIS B = feam & e S8t d% Sva g o
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URT i WTelt 8 141, I8 SAT HHAT I : IfAdh

https://www.prabhatkhabar.com/state/west-bengal/the-entire-village-has-become-
empty-due-to-fear-ravishankar

Trac WIS ¢H SIa férr 24 TR ol & e TTia § g, o udl 9o fos a8t OR1 a8
GTell 81 7T &, 39 R € o USRI 9 gd dard AT AGax TG A Hel fob yrer sridbai
S P HRUITG H 81 3T UT R §. T8 h ] HHAT S0l b1 I o,

gATd 91¢ fgar : urerar yfafAfiinise &1 9 rd SRR R gHar

PHIADIT. I5T B AHGHT TG &b d1G 691 DI UeTE T 3t §. 3R ¢ fob g1 & a1
T B HISTUT A137 @ BRG] Bl TR g UTe] gRT UdIfSd fohdT off X81 8. 39 "e1si & 918
HISTYT & PN Sreagd Sl g1 = s7Tred & fan gHifad & o1 Sl o & forg thae wrgfem
& &1 7T+ a1 §, o 9 & fafid &af & Siex HIodT sridaiedl o Jarehid &R 6! 6.
Trac WIS ¢H SIa fér 24 TRIAT ol & e TTia § g, o udl Ian fos a8t OR1 a8
GTell 81 7T &, 39 R €1 o 9GRI 9 gd dbard T AGex TG A Hel fob yrer dridbai
X & HRUT TG T T8 311 UT G 6. T§ BT HAAT a0l BT TSl ¢ b TRT 7Tid @it g1 T 5.

AR 1 Hald & A ST 24 TRIAT o & SHS BRER, SR AihgHT &3 & fafia
fear mfaa & 1 SRT frar. 39 918 I8 A IR 24 WA A & He=rare &7 off gR
HR Ug. e 9 OIQRT & g9 geH fowe o, 9ive 9 IdR Te, 9iNie g9 a1d d
TG Higdl UICIGR WIAAR Joag SHS BeR AidpaHT &9 & 3idifd SMHden 3dld |
STIHE BTN UTSIAT WSS ot & a1l pratad | guifad yreiar dridbarst-gadie! 3
e M. 3% Ty HoT faurae it ord of dieg off. 39 A R thae wrRfET dn
& & guTfadl SfR SeRi &1 a1 . Aarsii 7 fifsd yorar dridarst 3 Jude! & & e
DI HGE BT 1Y fe.

THAT A §d 3 FUg &1 @Re fovan : fawe

A1 & gd gerdEt SR IiNe fIwe $UR ¢F A 59 | gA 916 T B ddhr JeTHA!
T S0l & Idra-! <l 5. fSwa §& 3 8T : 319 (T §oh) GeR S, 1 §H 3TUHh! UR
ST, 3T HRIRC] & 34 T O I B FHTE B (3T, $HP o1 F D! 4= ool &.
b TR 3= o fopare 3o S foha, 98 drgfel = gl fovar. S &vret &1 gt &t
TR R fer.
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I G fqume SR yrerr Afgar Al sreqe sRiftET ufd 3 &el [ 2021 &
AT TTHT gATGT & d1¢ 919 39T g8, df AHdT §oif - g 1T, AFAUDR AT
gt oM 3R It Arear ofaft off e X818, T 10,000 AT SMH R f9ER YT & Aol
gU Y. 98 &4 2024 T iR T 81 X8} 3. 58 T S0l 3R 3! gy T P1g IWie 81 8. g4
3ot uref o Bricbdistl ot = fae o fore Sigt o HHd gIvT oI,




